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tonnes. This envisages the in-
stallation of L.D, Convertors for
steel making, facilities for con-
tinuous casting and a plate mull
for the manufacture of heavy
plates Facilities for iron ore
mining and sinter making are
also being suitably expanded.
This scheme is under imple-
mentation

Gu) Installation of a Spirally weld.
ed Pipe Plant at Rourkela Steel
Plant for making large diame-
ter pipes for oil refineries, 1in-
dustry and public health
schemey

(1) A refractory plant at Bhilax for
the manufacture of 1efractories

(1v) Expansion of Alloy Steel Plant
at Duigaput
(v} A plant for the manufuaciure of
CRGO Sheets at Rourkela
(v1) A seamless tubes plant
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12.00 hrs,

QUESTION OF PRIVILEGE--Contd,
Ienort Licencr Casg—~—Contd

st wy famd  (447)  waw
REZT WY @I FT AU A7 A
aft & fx & vx aoe Ay oreeft g eafam
A TTRATFA 17 AA(ER 47 FTNTHTAT
& wrfew , dar & o wx armr 7
w1 & 3 o w1 oY o7 ot T fgfrdo
) g9 ®1 77 av o for vqfrgwe fear
WG | wwr I 4N g el W)Y
afy qraT &, At W W T 7Y wa @, Al
AR gz v far sk mv &
¥ am qx ANfomy wv v § gw
A% ¥ @At A wiy 9F aft e, we
a8 § g w97 ey ur)
Tt ot spfar it wmo ot 3 qfaay
fapyger o 2wt v, o Hw a4

NOVEMBER 28, 1974

Cuse (QOP.} a04

& wod wfwerdy ¥ fog w2 @ g @
famz & fag & gfeg . (wae)

SHRI H K L. BHAGAT (East
Delhu) Sir, a pownt of order can be
raised only in regard to the business
before the House, I am rawsing an ob«
jection There cannot be any point of
order at this stage A point af order,
under rule 378(2), “may be raised in
relation to the business before the
House at the moment” What is the
business before the House at the
moment?” On what can the raise a
pomnt of oider” He cannot raise a
point of order

SHR! MADHU LIMAYE: On =&
pending business

SHRI H K L BHAGAT There is
no item at the moment before the
House on which vou can raise a poirt
of order I want your ruling Points
of order are being ramzed on matters
which are not in relation to the
business of the House at the moment

He cannot raise a poant of order
now As I submitted you must give
a rubing as to how and when points of
order can be raised because points
of order are being misused* He did
not come yesterday You have con.
cluded the debate and you seid you
have closed it A Member cannot
g0 on speaking at Jength on a piivi-
lege motion He has spoken six times
on this He wants to speak again. No
point of order can be raised, I want
your ruling on this, whether he can
raise & point of order in this man-
ner, like this

MR  SPEAKER: Of course, at
preseni,  there Is no busineas befort
the House, and his polut of order
relates to no business. There, you are
correct. Lot me know on what matier
iz the point of order being raised
Is it a submission or & point of order?
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oft wy fma o oz wTE wTET
& 1 w1y qF g 39, A & mafaww
F&aT | § gw 9o dex & ay ¥ wa-
oo woa srgan g o

SHRI C. M. STEPHEN (Muvattu-
puzha): There is no pending matter.

MR, SPEAKER: You can make a
submission; not a point of order,

SHRI MADHU LIMAYE: fThe
privilege matter is pending.

SHRI C. M. STEPHEN: A point of
order can be raised under rule 376
either arising out of an interpretation
of the rules or articles of the Con-
stitution or in relation to the business
before the House at the moment.
You said yesterday: ‘I have closed
the matter and § will give my ruling
sometime later’. The matter is closed.
How <¢an it be opened? I have no
objection to any subjective evalu-
ation that he has about himself...
(Interruptions;., You read out the
jetter to the House and you asked
the opinion of the House and you en-
quired from the Members and you
came to this decision after ascerta-
ming the will of the House. The
matter wasg closed by you after
you consulted the House. Now if
somebody is permitted to reopen this
matter it will be a dangerous prece-
dent and it will be a reflection on
all of us. It cannot be done; all of us
are equal before law and all of us
are equal before you, Mr. Limaye
may have his own opinion about him-
self but let him remember ihat he is
une among the %50 Members of this
Huouse; and he is no mora and no Jess,

whwy fomd : & g s wrh
g1 & Wk Wrftfaan ol &1 Wiwa
w ofy wfewre § 1

PROF, MADHU DANDAVATE
(Rajapury: I have a point of order
regarding what he has said. I wish
to bring to the notice of Mr. Stephen
that ag far as the privilege matter
was concerned, even on the basts of
wha! he has read out from the pro-
ceedings of the House, the Speaker
has only reserved the ruling. So, the
matter is not closed.

SHR! C. M. STEPHEN: I have clos-
ed the matter—that is what the Spea-
ker 1s reported to have said. .

PROF. MADHU DANDAVATE: A
person who raised the privilege issue
has a right to intervene and he has
a right to raise any point of order
and make a submission in that regard,
Therefore he should be heard... (In-
terryplions).

MR. SPEAKER: To all of them I
gave a chance at the preliminary
explanation in respect of the motions,
Yesterday, [ said that 1 had heard
all your points of view and 1 have
closed the matter. 1 also said that I
should see all the debate which has
taken place in the last week and find
out what points have been raised
and that it would take a lot of time.
1 will have to go through it so that
1 may not be in doubt as to what is
the specific issue, I had promised that
I would hear four Members who ask-
ed to be heard on thig side and that
side  Mr. Madhu Limaye .had written
that if it could be kept pending till
tomorrow, it would be better. But
neither the Members wanted it, nor
wag 1t agreed to.

AN HON. MEMBER: His name
was not amongst them,

ot vy forerlt -t srEw fafaee
W7 ot i § A e ¥ ¥ ?
IR e srevda fem? o v
weslt g, Frfem o9 o § A wfuwre
st g il E qw A §
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SHRI K LAKKAPPA  (Tumkur):
tle 1s not the Leader of .he House,
The Leader of the House has a right
to intervene He is not the Leader of
the House unfortunately.

MR SPEAKER. If you will not
kindly mind what I gay, I want to
say this. It 15 a different matter. You
can make a submission {o the Speaker
in spite of what has happened.

Wt wy f@ W foama

Ay wgem Wt S aelt A
€Y 7Y wew Y, wrw A

But the way, you addiess and the
way you wrote Ig exaspezrating You
write: “I have given you a detailled
noticc based on the chargeshest
against Shry L. N, Mishra . I[ you
are interested i the orderly busmness
of the House then immediately upon
the conclusion of the Question Hour
you should wmnvite me to raise s
question, you may invite such othex
Members as you want io " Now, 1
am very much interested 1mn the or-
derly busnness of the fiouse 1 am
prepared to accommodate Members
on this sude or that side n <pite of
some obstacles that may haive been
theie But this 13 met the way to
addre-s the Chair or wnte to  me
1 do not mind After all, if something
basic is left out, I can make an ex-
ception but no! under tims type of
pressure

q’t“fﬂlﬁ:mm, iﬁi
¥ arrarT gd Ewd § I e AR
& 7o fm e W Fvafaw R
s & Az gy O A s o
§ fr & wza §f frrwrngls vt aw

AT 7 535 d SIGT FERT ARET
Bt
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T® W ot ¥ wate gorar a7
wr saTwaY e Y a1 wwe
qEdm ? IR ov Avadt i it A
WEY -

“We do not see what you are
going to examne hecause the pri-
vilege motion iy against the House
Minister, the Home Minister con- |
tinues, the persons may change but |
the Ilomy Minister continues, Tha

s why he is  dealing with  the
question.’

7% gar 78 37 B H¥A 9w A
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ST § & 747 517 /gy FAr g,
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gt srdet ag & e wwag
waTs 9B 1 gl v & W
Faw & famre s fafeas @
AT ¢ 4Ry wEm W W
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#fes wede K foaw & B 264
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A Favir ey § W 01 ST R 95
aréz ¥ X1 & ov @ wpwR T
wragnt:



“Accordingly, when a quistion of
reach of privilege or contempt ot
e House is raised in either House
n which a member, officer or ser-
nt of the House fis involved, the
rocedure followed is that the Pre-
iding  Officer of the Ilouse in
hich the gquestion of privilege is
aised, refers the case to the Pre-
iding Officer of the other House,
nly if he is satisfied on hearing
the member who raises the question
or or persuing any document
here the complaint is hased on a
ocument, that a breach of privi-
ge has been committad. Upon
the case being so referred, it is
e duty of the Presiding Officer
f the other House to deal with the
matter in the same way as if it
ere a case of breach of privilege
f that House or of a  member
ereof.”

qi oA fHorT & arg 6T WY T
¥ 9T ag ™ & far o Sarwat difea
T HTH A THIAT fHarg an asa &9
HEeT 7 T AT F agr 9% ISEAT
ST | FIT AST AT & G Gl
| GATR TRT4T AV T AAT T3

gadl F1 ag & f6 SHidaT fiwma
q ST g9 faar HT 98 G &y
& fear g ar saTaeT Sifega st &1
HEIGHTR, Tof BT TTH AT
wielt & fgwrd faagify gz a1
IS Fv gANG AL FifE
[t & ZT0 S geaeT fad st € s
sifay facaardy wam awedt #:71 )

i 917§ ag agqT Frgar g fa
BR AW FTEHATG HETI WX A
Tl T, F1 GHE # T aa av
S&1 o0 @fwe o=iv a1 ual & e
FHRE & WA DHG T+ &g & A1
sigfte #0E R foig T w06t wgad
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# <@l wg g 94 wrdie & facge Irgwr-
BT K a7 STaT g fa S T S aFdey
FUGFXT & HTHY 98 U™ Toid AT
e 97| GHT grd § (T qudlgs o
& aifgd fa ag &S & WG AR AZ wFl
7 & di FRe 36 am ag frewd fHacnr
fa geAtad TR gHIL T FT ada
BT &, TRATHAT &4 g+ F0QT §, W
F wTas fafase awd & g Sy
ML AT a1 SR fera St 4gi 7o
ar gaw weat & fawrs fagaigw
&T AIHWT 9 |

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make a  brief
submission?

My submission is that if a Minister
happens to be a member of the
other House, the Minister in commit-
ting a breach of privilege would be
accountable to the House where the
breach of privilege had been commit-
ted. It would be only in the case of
a member of the other llouse that
the rule applies because the member
would not be available here to give
explanation for what he has  done.
Therefore, that matter will e refer-
red to the Presiding Officer of the
other House. But since the Minister
is availazble here to explain his con-
duct, to put up his own defence, this
matter does not require to be referred
to the Presiding Officer of the other

House. So, we have to deal with
him here.
=it maw fagrdt avaay (\rfaa)

yeael wgred, aw fufeds wow g1
fvaa & fggra & fafaqsr Mo agd
LT AT

weqs wgiew: ag fufasr ar
Fgi g # a1 3w %1 fafaas agf waaarg
HE T g——Gade SHIFEL, | |
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st e fagr® woddt =Y ar
Y qeortie W & qg KA Ky

M om o qe fam & famms & 9
frfadrar wre 97 MNfew feur &1 o
wrehfte wTenO <&t s 9w ¥ Wy
< ug frfado qree, 3 Se fem gu A
1 =1T Frfadw g fag & 37 7 24
a7 garaw & a7 ¥qfs S 91
Fafiark pimaaqarrgaiag i
waw ap g &, wifwe ¥ arga w .-
waw w1 F 7 frg A naq fmy o
mmqfwnﬁ‘ﬂ{’rl{{ﬂﬂ'wq 1 4
& ¢

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAMAI-
AH) He must give a oilor notice.
Suddenly, he gets up

SHRI ATAL BIHARI VAJPAYEE
I have given notice of 1t

SHRI Kk RAGHU RAMAIAH
I know But we did not know that
thrs was going to be taken up today
We should have prior mfo-mation

SHRI ATAL BIHARI VAJPAYEE
I have already given notice 1  pgave
notice yesterday

SHRI K RAGHU RAMAIAR
We have no information that it will
be taken up today

st vy fowd wer anen 2s
AT AT AL, frm T

ot smerra faw ot smifay
&Y { AY g 7 frur Ay

i wew fagrdl R s
WZ WA & grer arw pw T A2 faury
N7 A 19 & M QYT AT T RFATF

% o1 gt g fa ag fafaew
Hiws BT & qTX N A Sfwar @i ?
T Y FY 0w g7 fRwr g

WA W W7 Qi A1 uw
g

ot wew fagrdt st W w
F1 e g fanr & o AT W o1
A2 AR TR F qEr AR TS

wogw s fa: a1 farn ¥

Wt v fagrdt oo oo
wErrm F1 o4t apEavar TR ¥ fRar &)
U HETRY TH W &) WA a4 FE
T T AT R

weqe W UR qTW A g i
a7 w7 F17¢ 1 195 ga1 47 = oo
WITFA R

Wt wew fagrd wddt  wemy
WEIGH T4 A W AT WITIT ST N4 ¢
fx fﬂoﬂumo 51 qqqET YW %
Y 71 qar faar

weawt wiven  ag fafesa ward
qg ar fuw afy ver

SHRI VASANT SATHE (Akola)
On a point of order under rule 222
before you allow Mr Vajpayee.

worm witew : ArgAY oY & W
# fafada oy 43 er g 0@ §, A7
qr A AP § )



N wew fagr awedl: a8 =
gfaaea 17 | 3 9F Tix &
TAT AT WT FAT {907 F |

. SPEAKER: I will see to it.

it gew fagrt awEr o w@ig
[ @ g7 SfTg | 8T 91w E6r
F&t i frear € aval g7 gg AmHAr
g%3 § FAI% ag wwg fowd
197 |

M TEd A AG TIA FAIU
32 WIE AT giey |

R. SPEAKER: Mr. Tulmohan
m has become a nightmare to me.

A9 2 f(@i-——gwags Tw &1 Ji
Y@ €3+ g, Al AT 60 i
AZT AT AF-GIT 1T AU GT
& | Hg gTAT BNSH [IF gIT TN
a4, 31 fer A1 gfgal § wivw ¥
e |

Mt wew fagy awemdl ;o weas
&, AT HI7 fEET 97 vy qar
FIfSI . .

0N

QA WG : Afwid 5g AT WIS
@ g, ww A ow wErg

At wew fage awedt - A EE
1 fear gor , S #1 /I AW F1
fezmeT =rgar g1

I VASANT SATHE:
ing Mr. Vajpayee o  proceed,
allow me, Sir, to raise my
of order, which is precisely on

Before
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A wE fagrd Iy T FadA
& THEH E, FAGE A5 AATE |

| qEET A% 0 nig wzr A
g WG #, Tfe & wWeT AT Hw oqsd
LT AT |

| waw fagdt awadr o woig
Wi, qiEs @ WU W7 ATT [OG4T R,
wg ot fufaas ramAar S mE S fE T
T AT FA WG FAG-—(TFAT A HiE
CTHTE S

SHRI VASANT SATHE:
rule 222:

Under

“A Member may, with the consent
of the Speaker, raise a question in-
volving a breach of privilege either
of a member of the House or of the
House or of a Committee thereof.”

Then follow rules 225 and 226, rules
223 and 224 intervening to say the
conditions under which consent can
be given, Rules 225 and 226 are well
known.

Now, if you see the book by Kaul
and Shakdher, which ig quoted by
every one as the Bible, the procedure
for dealing with questions of privile-
ge is given on page 225.

It is specifically mentioned therein
that the Speaker has to give his con-
sent first on receipt of a notice before
the matter is allowed to be raised in
the House. What is the procedure? If
it is against a Member, then, that
Member alone, either to you in the
Chamber, or, if you allow.even in the
House, is allowed to explain. Otherwise,
after giving consent only, the Member
who wants to raise, can make a small
statement. There is absolutely no pro-
vision in the rules which are binding.
They are ‘'not governed by 105 of the
Rules of UK Parliament. Our indepen-
dent rules which govern our proce-



215 Import Licence

[Shri Vasant Sathe]

dure relating to privilege categorically
state that the consent is to be given
before the matter is raised. No debate
is possible. You cannot take the opi-
nion of hundred members. You cannot.
There is no procedure. It is contrary
to the rules. You cannot say, ‘I want
to listen to the advice of the Members
before giving consent.” That is entirely
your prerogative. You have to decide.
You may consult the book and also if
you like, you may consult the rules.
Therefore, we are having a wrong pro-
cedure here that the matter is allowed
to be raised in the House. You hear
members and then you are not able
to make up your mind whether con-
sent is to be given or not. For that
you listen to the members. It is a very
irregular procedure which you have
started and it is contrary to the rules.

MR. SPEAKER: I tell you that I
have not before me either this motion
or this letter which Mr. Vajpayee is
quoting. When you send something,
at least the paper on whizh you base
the motion should be seat. It is the
member’s duty that if he quotes from
a paper, he should underline it or
send a clipping along with the no-
tice. I therefore, request you to
kindly send it in a formal manner
and we will take it up later on. I
have nothing before me now.

=t e fagrd sy - & fagas
FE AT Fo JifeA faar ar

TR AEIRT ;AL 918 T A
faest & #ix 7 ®1% Wftw §

Mz fagrd awwa o o
af ¥ A A1 £F 10 aF F 1% WAT
g zafar sa 8t far s, o
faar s | AifEm wad 9| grar
arfgd | 8T o Fr gW 37 ATAG FY
95T AE HHA 7 qEr AGH g1 HFAT |
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MR, SPEAKER: Mr. Bosu has rais-
ed this matter already. You send the
letter. On receipt of it, I will consi-
der.

=it wew fagrdt awdet - W g
gawifed | w7 of sAifaga ag ok &
qiors fex o a1 g 7 Fgr av fw
g qF H GIT 7937 F 93 T 8. . W

SHRI VASANT SATH&: What is
your ruling on my point of order?
Before you hear, you must give a
ruling on my point of order, or is
that also not required?

it wzw fagrdt areat - e S
# g9 97 WOFT ST IBAT F—a7
as quaT fafaas a7 7 g a7 g9
forgrag gt &3 axy ?

MR. SPEAKER: I am asking them
what is the letter.

SHRI VASANT SATHE: TUnder
that garb, he is narrating everything
which he should have done before.

qEAL WA
Hifsa 1

it gew fagt awmgt - F @
ATIET MESA A TG §——ATI T8 Fal
fs ... .. “

1F %@ AT oQq

TAA WG : & qg AT ST
T SHB 2@ AT |

it wza fagdt awmat - afeEa
YA FIAT HAT F§ TAT THIT
g @t 8, e 6 gF gzar g g——
aF wRAE g fF wmd afqaas F
TqGEH! I8 9 A1 fearar | 394 ag faar
3T ——AAARALA F AFT 7 Far
& — qA o Ao AZo T WY & fad




FEqeT ST, AT Fq IT

grfar

I C. M. STEPHEN: He objects
reference to a matter which
before the House. (Interrup-

I

RI VASANT
to page 257 of

dure of Parliament
Shakdher. I quote:

SATHE: Kindly
Practice and
by Kaul

‘A question of privilege may be
'ed in the House only after ob-
the consent of the Speaker
); this has been made obligatory
that the time of the House i3
taken up by raising a matter
ich, on the face of it, s not ad-
sible.”

ow do you hear that? (Interrup-
hr

it wew fagrdt A - 9z w4
Fam !

HRI VASANT SATHE: Please do
waste the time of the House.

it wzw fagdt awadt @ 99 95
gIT 4% I9 qTF HY HAAT FT

g !

. SPEAKER: It came yesterday.
told that unless current mo-
disposed of we 2annot take up
We are already in the
s of taking another business.

e it up.

wea fagidy amaat : @t F
FETGIE | ATT /IS TAT FeA
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per the procedure, how can we
p this privilege in hetween? I
u that I have taken notice of
when the time comes, we
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g1 91T g & wiad 4T § A7 ETE
MY AT T & | TeaT H Fps Ad@ g
ZHlT, a8 1 qr3AT AAAT AGY F

= TET AW 0 9T F WA ATA
FAT 2 aT T I TR g FT @IE |

SHRI SHYAMNANDAN MISHRA:
Sir, I am rising on a point of order.
My point of order is that this matter
is pending for the consideration of
the House and by yourself. Now a
new and additional information has
come. Let the Chair hear the point
of order., Sir, the entire gamut of
matters relating to the licence scandal
is pending consideration before the
House and also before the Chair.

SHRI C. M. STEPHEN: It is not

before the House.

SHRI SHYAMNANDAN MISHRA:
Now, we have an additiona] informa-
tion. 'That will be made available by
the hon, Member, Shri Vajpayee.
That information might transform the
whole character of the case, And
that would™be of great advanfage in
considering the whole matter in a
proper perspective. So, this notice
is to lay that information. If he
wants to convey it to the House, we
want a very precise ruling from you
on it.

MR. SPEAKER: When you give
a motion, along with that, you start
reading it from a paper or a letter.
And that -Jetter must have been
attached also with that and submitted
to the Speaker. Mr. Sathe, whHen the
privilege comes, the Speaker exa-
mines it and he holds whether it is
in order or not. But, before giving
his consent, if he is a little bit in
suspense or in doubt, he has. the
option to listen only to the Member.
That I know.

SHRI VASANT SATHE? You can
do that under Rule 225.
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MR. SPEAKER: When you all
get up, you do not listen to me. We
{ook up some privileges on one ot
which the hon, Member wants to
submit his own information. It 1s
now at the consent stage, Repgarding
that 1 wanted to hear and 50 I gave
you the chance. That process was
completed. Even today Mr. Limaye
insisted that he was left over on that
Those were only undet consideration
—all the previous motions Imme-
diately after T give my ruhing, I will
take noticc of this and then take 1t
up. But kindly do not negative my
rufing.

SHRI SHYAMNANDAN MISHRA"
Should we be deprived of the know-
ledge of the nature of the offence
that has occurred?

MR, SPEAKER This 1z not the
process that in bctwern some cases
you bring in another. After the oncs
already with us are disposed of, we
will take nolice of this How can we
take simuRaneously so many others’
1 would request Shri Vajpayee not tu
insist on that.

SHRI SHYAMNANDAN MISHRA.
He 15 lodmung the first information
report

MR SPEAKER' He could have
attached a copy of that letter with
this,

ft wew fagrd add wir
wr? &Y fre w35 A v A gvan )
w ag ¥ fv W & grmT |
21T &7 w7 wE q=Z7 AL q q1 AL
w7 3% A1 e 9rfEd 9 g

MR SPEAKER: 1 will take notice
of this only after the first one is
disposed of, How can something
come in biitween?
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Nt wrw faerd wreddt - A
e A A uF Ay wear gy A€ &
faar g4 wa &7 Gaar w7 qeer § )

SHRI SHYAMNANDAN MISHRA:
If an imporignt information comes to
hight, should 1t be privy between the
Chair and the hon Member? ™

TR AR AT AT RH W7
174 t

st sy o arg gaat e
a1 1 3941 fremd z oaw

ot e famd oot A %
T A ET g 3 vwr g fawd @y w
aaRt At 2r Al o g F1 meawt fa
STRAIT A o ATARTAR T AT A
TFHIY T A TR A E | AR
wUTRT QT & INET WG AN AT
(srEwA) Wtk wfwa 7 faw e
S

Sy W 7 T TEY oA o
# q4qme9 IR F ANT T FAA7 §K
A% 4 HA X | WITET &1 Tifgd 4
Thiq 1s not the proper stage.
gt 7 7T AT A4

it wew fagrd el v gaw
AT ¥ a7 A% Qe B ok qree a8y
7 REAT *

oS AT 5 N9 5T R
1

st wrrey fagrdt avdet . Shov &2
74 ¥ AT g1 9 i & fe &
fio Ao AEo & Ao WY ™y fyan
ag 4ar4 AANEATH K aqv famr



Hio Flo o FAMZAUA & AT

FIRAFLES 1. .. .. (zasm)
5T F R taworg fadr @

ZAF! AIAA GAF TZ 2 |
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ot wew fagry AWt ;Ao
AT F F1 £I8T § IZ

1941 Jgarg |

&

qeaw AHIT - 7L Mg T FAiwy
SHAT | AT 9| FEF mran

A wew &g awwd o wnouw
q@T AT GAFT {7 REAA FgRA
g | T MY g7 AF qFA ?

HEq WD © T AL A17 i |
faam ag & f& =mq fd waae & $ie
T ¢ AT IT FEIT FT FT 3 |

SHRI VASANT SATHE: Nothing
being said mbout that letter should
go on record till it is given to you.

M weEs fagrdy Tty : weTer i
g F FeT X frarivar | wnd ag
TG 918 47 7T ag 70 faenad
i

weR wgtEd | ATS gag A g
ICEC

A Azw fagtdr qrwqAr WA
st aF) fAar av gq% faa onq 5
qraaran foware g, 7 fa &)

qeTe WRIA ¢ WG OF @ed d
S 21 A AR F TSI |

We are dealing as member and
Speaker.
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At wzw fagrdt awqd & gar
& F@ . AT ART S | ALFT TS
U G 7T FA FT RIATHTIRZ G

= sarease faw 0 g oI ¥
A AT TAUS § | WG FAAT AT &
a | |

% maw fagrdt awqat @ ag e
Ha w0 T qH 0w wE g 7

Y 3ANAATA Ay @ TR T Y
93 AT

MR. SPEAKER: 1t is on the mo-
tion. The motion is not there. You
are referring to a letter that I
receive it from somebody.

SHRI ATAL BIHAR] VAJPAYEE:
I did not say that. He said that he
has written a matter to the Speaker
and he has gsent a copy of it to me.
I think it is an urgent matter. I am
seeking your permission. It is a
matter of urgent public importance.
It cannct wait,

Now that you have got the letter,
kindly allow me to read it out. (In-
terruptions).

SHR] VASANT <SATHE: Under
what rulez Just quote the rule
under which you want to read it
out, i

q waw fagdy siswqat o oag
qH garea A ¥ @ E ...

SHRI C. M. STEPHEN: Sir, a
very dangerous position is develop-
ing in the House. These rules that
we have passed are being torn into
pieces.  There is a procedure, and
we have to conform to that proce-
dure; it is a right guaranteed to
every Member here. Any violation
of that procedure is a violation of the
rights of the Member. We have been
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.sowing the seeds of violation of the
rights. It should not be permitted
1 want to raise a vital question ot
importance, The question is whether
in the matter of raising a question of
privilege, any Member who has given
notice. (Interruptions).

MR. SPEAKER: Please sit down.

SHRI C, M. STEPHEN: Sir, when
1 attempt to say something of impor-
tance, you want me to sit down;
when anything is said on the other
side, they go on uninterruptedly;
they are permitted. We must ex-
plin our position. Our position 1is
this. How long can this happen, I
really do not understand, The point
1 want to raise is this, before you
lay it down as a precendent. If is
about any Member who has given &
notice and who can raise that point
here and make a preliminary state-
ment. I went through May’s Par-
liamentary Practice. I do not find
that a person who has given a notice
can make an open submission in this
House. What I am submitting is, @
complete discussion has got to take
place before you lay down Yyour
decision. Now, what happens is, cn€
side is ha¥ing its say, and the other
side is not having its say. That
goes on. The other side is comple-
tely silfent; Now, the matter can be
discussed with you privately. That is
wimt May's Pariiamentary Practice
says. This is what it says:

“As a motion taken at the time
for matters of pfivilege is {heleby
given precedence over the pre-
arranged programme of public
business, the Speaker requures to be
satisfied, both that there is a prima
facie case that a breach of privilege
has been committed: and also that
the matter is being raised at the
earliest opportunity. If he is not
go satisfied when the circuimstances
are first brought to his attention
privately, he may inform the Mem-
ber that he is nat entitled to raise
‘the matter as a question of privi-

lege,...."

*
Y
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Now, Kaul and Shakdher, in their
Practice and Procedure of Parlia-
ment say that there is a difference
between a privilege motion taken
against a stranger, and . againgt a
Member. In the matter of privilege
motion taken against a Member,
Wedore you are preliminarily satisfied
atsut the admissibility of it, the
Member implicated against has got
the right of hearing before you either
privately or on the floor of the House.
It is never stated there that he who
hag given a notice can come before
the House and make a statement by
himself; that has been going on here.
There are dangerous consequences.
Although the matter will ultimately
be wadjudged untenable because® a
person gets the floor of the House,
allegations are made against Mem-
bers of the House or even out-
siders and they go on recorc and
the other side is not before the
House, This is not a situation con-
templatzd by the rules, May's Par-
liamentary Practice does not apply
her because we are governed by our
rules., My submission is that rules do
not contemplate that sort of thing.
Exceptions shiould not be allowed in
this manner. Rules do not contem-
plate a public hearing before You
finally come to a decision that there
is a prima facie case. When there is
a prima facie case, the matfer comes
before the House. No debate can
take place here except on the basis
of a motion or question. Unless a
motion is moved no discussion could
take place, Therefore any discussion
or any debate except under rule 133
or on the basis of a motion is imper-
missible. Rules do nut permit. 227
ariges only after you decide under 222
that there is a prima facie cese; that
is permissible and tenable. There-
fore any attempt made to ventilate
this matter under the cover of the
notice given to you before You
decide that it i3 admissible is absolu-
tely impermissible. Kindly do not
lay down any precedent to the co
trary. We have wasted two weeks
in these exercises in futility; let it
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not be carried on. This dangerous
thing will have to be resisted.

$HRI 8. M. BANERJEE:
on a point of order.

MR, SEAPKER: Pleage git down.
1 have to dispose of the first point
of order. Mr. Vajpayee’s motion
which I received yesterday was about
the school in memory of L. N
Mishra's father, This motion was
given yesterday. Thiz letter was
written this morning. How can this
motion be set against this jetter?

1 rnse

. ot orew fagr® ol : w &3
WA &Y g Y 19 @ WS
T g |

ooy WP 2 GE IEA FF qHY
war e

ot wre fagrdt ade) : & aAvA
g 48 gRY I

% rfer a fagr a1 ) WA 9gX
o1 55 wrwer & Arfex fzo S X% & o

MR. SPEAKER: 7You cannot raise
in your notice future eventg which
are not anticipated,

o rien faw : T wgheE,
TH WG AT E W T AT W 8
w1 g weAr @A 6 g wga &
wrgd 7 (sawaw)

ot wrw fagrd et &%
siow & vy @ fo N frfadw
s Ofwi g § o wet e &
w1 §, W g O fer ook § ate &
£ QY wawy gt o, oy ¥ R Y
W faefY avs wwt snw e
Mﬂdﬂwﬁfﬁmfvwmﬁl
A8 LB-10,

¥ qgt & wE foar o A Powgrar
f 8% Wkl qF qa faqr § fe o
FHATER TN & AT R wRE Qv o
frar §, fomdt «1dt ¥ am &
(www)  was HEIRT, WA |
TR ATE AT AT AaTH A www o
(wwrerarr)

SHRI K LAKKAPPA: Sir., they
must have bribed the servant of Shri
Tul Mohan Ram and thus got this
petition. Their strategy is to hold
the House to ransom. The petition 1s
fake, It must have been nvented in
collusion with the servant. They
are bringing in all kinds of fictitious
petifions How can you allow them
under the rules? (Interruptions),_

ot wew fagr@ Wt : germ
wEIE, WY AT w07 fi qroogresr
ATEHA TN & AT gET & 4 W WY
frfaerer sy wr @ 8, & wgAw oI
AT w1 @ § 1 ux A% gA—uw
¥ i aE—gt 7f g, s Ew
KA Goilg T1Z7 & fo o5 a5
W %Y 331G | eriaw & e wig
qo7 fr gz «f amam @ af &
¥ garat Srgar g fa R gedmw oW
& TET T qOFT ox 9F fq@r §
IR AT A E G I R
faay got §

"F HFAT Wy g o+ arg
Eui S

(wwew) wsqey wgqy, wY WY
R gy A wT wey ?

(wwem) ag @ T R
(vowwmr) & aur a3 ¥ #% Qa q0X
! (wom)
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SHRI VAYALAR RAVI TChira-
yenpil): Sir, you cannot allow him
to read the letter....(Interruptions).

SHRI K, LAKKAPPA: Sir, this
cannot be read in the House under
the rules.

ot wew fagrd A : e
REIZA, WY qH I OX IqF 97 TR
® g Aen |

werw wRw : wW 2 fwd
% www @ qET

ft wew fagrQ avodat @ xoy @

LR

X Y 9q HEF 9 AT guT &
¥ @R oA T g ) 8 gea
Taw 97 7§ g g ) EfEw wwmw oS
AAST I54T §, TF FE AW P 0
AT AT AT R s 367 "o o wrdo
& smy N qur fegr, ag swr
HYo do wirdo 7 5N} FTAIGTTR #Y AT
feat 1 sdr ag & fa A 9y A
§ iy {26 war & oYY g4y gt
FRATE AT TTATTE & 1 WWTHTo Ao
wréo 7 = gHANGH I faw Tr Em
FTIER 7 (cwawm) RgweT qrawee
¥T IR QLI AT

SHRI S. M, BANERJEE (Kanpur):
Sir, on a pdint of order. I am not
talking about the letter and 1 do not
know the contents of it. My point
of order 1s this, Shri Vajpayee Has
read out from a letter written to you
by the servant of Shri Tul Mohan
Rant. A particular gentence hag been
read out from that document, which
raises a very important matter on
which I would request you kind-
ly to give a ruling. It is also
confirmed that thig letter has
been written to you. You have
got the original letter and a copy is
with Shri Vajpayee. A serious charge
has been made against the CBI it~
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self. In the larger interest, you kind-
ly send the letter to the CBJ, to find
out whether it is true or not. More-
over, it the CBI has shown the docu-
ment to Shri Tulmohan Ram, it
means that the entire CBI Report is
nothing but en eye-wash or a white.
wash.

I would request you that this docu-
ment should be allowed to be placed
on the Table of the House and 1t
should be cuculated to all the
Members On Monday, we should be
given a chance to discuss the
entire letter. (Interruptions), I
have not fimshed. In the larger
interest of the House, 1if our inte-
grity 1s challenged, 1t should be
cleared of Shri Tulmohan Ram 1s
not attending the House, If it 1s
proved that he 1s 1n lengue with the
CBI . (Interruptions) This docu-
ment which has been authenticated
should be circulated to all the Mem-
bers

SHRI K RAGHO RAWIATAH : Ac-
cording to procedure that has been
followed, 1 object to . (Interrup-
tions;. I would hke to submit that you
have allowed a certain document to
be placed on the Table vt the House

SOME HON. MEMBERS: No, no

SHRI K RAGHU RAMAIAH: We
object {o the laying of the document
on the Teble of the House. We have
a right to object to it. We have no
earlier notice of what the document
is. If a document Iike that is to be
Jaxd on the Table of the House, we
wiil be prejudiced, We have no
opportumty to contradict it or to com-
ment on it or sey whut we have to
say about it. It 18 but fair that when
a document hke that is brought be-
fore the House, we should have a
prior opportunity of examining it, an
opportunity to see whether it 15
genuine or not,

MR. SPEAKER: This document
suddenly came in. He said it iz 2
privilege matter. The privilege
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notice was given yesterday. This
letter came in today, Wheat td do?
¥? everything is to be taken up by
aggressive actions and by shoutings
then there is no need of anything. I
fail to understand how we can pro-
ceed,

ot wrwve oW ot (wrreg)
WETH WEIEH, UK qY #Yo do HrEo 7T
a9 BT I 3 F7 § | ST
A gwA wiffariicdt Y srg £ qm
Y 4t | (sowaw)

SHRIMATI MAYA RAY (Raigin):
Mr. Speaker, Sir, may 1 mske g sub-
mission? ¢ -

We find, during this session;-right
from the beginning, every time the
Chair, that means to sidy you, Sir,
get up and give a ruling or even
make an observation, several of these
people stand up togéther. I under-
stand that there are Rules of Pro-
cedure that guide the performance of
this House. I see, even when Mr.
Vajpayee stands up, Mr. Shyam-
nandan Mishra also stands up to
speak. Can't Mr. Vajpayee spcak for
himself? It is not necessary for Mr.
Mishra to do that, I know, they
are senior Members of this House.
I have no quarrel about fthat, How
they should behave, how they should
conduct themsélves, I will not say
anything. In ell humility, I must
say, this is my gecond year in this
House. I would not say anything to
cast any aspersion these senior
Members. But I must make a few
oObservations here, If they stand
up like this, we can also do
the same thing. What is sauce
for the goose is sauce for the
gander slso. But I object to the way
in which the Chair is being addressed
each and every morning. It is not
& question of this side being attack-
ed, Why should you, the Chair, be
subjected to this behaviour? I take
strong objection to this. (Initerrup-
tions),

13 hre.

SHR! SHYAMNANDAN MISHRA:
The entire party of 370 members has
been commandecred into action
against the Opposition, Who are they
to tell us that we are doing some-
thing against the Chair? As a matter
of fact, it is they who have been
doing soméfhing Agamnst ‘the Chair
and we take strong objection to that.
(Interruptions).

SHR] S. A. SHAMIM (Srinagar):
Having listened to the hon. lady
member, I want to assure her that
the situation is not so pathetic as she
seems to think. You are handling the
House as it should be and yoli"know
that the Opposition has a case and it
must be heard. In that particular
case you are using your discretion.
Therefore, she need not make the
whole thing very pathetic.

Secondly, you in your wisdom have
observed that, when one Privilege
Motion is pending, no other Privilege
Motion can be raised. I said it ear-
lier also and I repeat that, in some
cases of privilege, time is of essence,
For instance, when we are debating
a privilege motion here, suppose
somebody finds that there is a stran-
ger in the House and there is a breach
of privilege or that somebody is
voting wrongly. ... (Interruptions).

MR. SPEAKER: Theré is no end
to human ingenuity,

SHRI S. A. SHAMIM: What [ mean
to say is that, in some cases like the
one which Mr. Vajpayee has refer-
red, time is of essence,

Thirdly, T do not agree that any
letter by any servent of any member
can justifiably be presented before
this House and a question of privilege
raised. To that extent, I agrece that
prior notice should be given, After
ell, what is the locus standi of
Mr. Tulmohan Ram’s servant? Mr.
Tulmohan Rem has taken so much
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of our time—20 days; and now it is
going to be Mr, Tulmohan Ram's
servant. (Interruptions).

SHRI DINEN BHATTACHARYYA
(Serampore): The matter regarding
the attack on Mr. Jayaprakash
Nareyan's car in which one photo~
grapher of Statesmen was also In-
jured, should be taken up immedia-

tely adjourning the proceedings of the
House. . .. (Interruptions).

MR, SPEAKER: I am not holding it
in order. I am not allowing it.

st wew fagrd adat  wae
agtew, ¥ WA & AT F A9 wr
waer fear ? wiq 4 wrwsn a1 95
fagzr fifwe 1 Far A g 57 Hex
g g @I A gIIT I A ?

weaw Agvew # 3w W owA
o Ffasdt s Ry @ A g N
qw YE oAaT 5 g

I have to examine it and if any-
thing is there, I will geek your guid-
ance.

aH &1 ag Wit fasr 1 & dmam
w7 qHft H1E ara i gh Al K wmd
T 1

st wzw fagrdy oot Tud oW
o g Kwgmis ...

(sowum) . B o Ww
ArgEE AR 4T, 7% A2 ¥ 9g A e
2 ..... (cgwwm) ... ..

MR. SPEAKER: 1 cannot decide
without seeing it, It comes to me
while sitting here. 1 am not allow-
ing any adjournment motion.
oy #% §) g § v & agr oy N o
o e ot by 4

NOVEMBER 28, I 1974. Re. Adj. Motlon 232

SHRI K. LAKKAPPA: They are
only monopolising the entire House.
Have we no right o make our sub-
missions? Are we not Membars of
thig House? Are you not going to
hear us? We are strengthening you
ang we are protecting the RHules of
Procedure. You kindly regulate the
porcedure. It is not their monopoly
everytime to hold the House to
ransom. 1 have given a privilege
motion against Mr. Jyotirmoy Bosu.
I would like to make my submission.

MR. SPEAKER: So long as the
earher one ig not disposed of, T will
not take up any other privilege
motion.

RE. ADJOURNMENT MOTION

SHRI DINEN BHATTACHARYYA
(Serampore): Here it has come in the
papers—attack on JP's car,

MR. SPEAKER: Many leaders,
many dishinguished men move ahbout
They are shown black flags and many
other things. That cannot be a sub-
ject of adjournment motion here. To~
morrow you go somewhere and some-
thing happens. That cannot be a sub-
ject matter of an adjournment motion
here

SHRI ATAL BIHAR! VAJPAYEER
{Gwallor): The matter is not as simple
as that.

Please reag my motion.

MR. SPEAKER: ] have seen it. It
is not in order.

PROF. MADHU DANDAVATE
(Rajapur): It is not a question of JP
alone. Members of Parliament were
proceeding to Kurukshetra along with
JP and they were attacked. There ls
the faflure of the Government to pre-

vent that....{Inferrupfions)



